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(x) Reported notice for termination
of services of some employees by
the daily Maharashtra Herald of
Ptona.

SHRI V. N. GADGIL: Sir, I want
to make a statement under Rule 377,

The Daily Maharashtra Herald of
Poona has given notice to 40 of its em-
ployees terminating their services on
the ground that the firm runaing the
newspaper has purchased new import-
ed photo composing machine. It is
reported that other newspapers like
Sakal and Tarun Bharat in Poona
and several other newspapers in the
country are similarly going in for mo-
dern printing technology which will
result in large scale unemployment in
newspaper industry. It is alsp appre-
hended that introduction of machines
like visual display Terminal, photo-
typesetter, composing|edit machines
will do away with hot meta] type
production of composing and printing
newspapers. At least in some cases,
it is suspected that the big news-
papers are going in for thig kind of
automation, with a view to avoid im-
plementation of the Palekar Award.
These big newspapers depend on the
Government for newsprints, advertise-
ments etc. and on nationalised banks
for loans for buying such new ma-
chines. I request the Government to
intervene in the matter and deny
these facilities to them unless they
agree to the principle of modernisation
without hardship to the existing emp-
loyees. L

15.04 hrs.

CENTRAL SILK BOARD (AMEND-
MENT) BILL—Contd,

MR. DEPUTY-SPEAKER: Now we
come to the next item on disrussion
and voting on the Central Silk Board
(Amendment) Bill, 1981,
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Shri Shiv Kumar Singh has already
taken six minutes. The balance left
for thig Bill is one hour and nine
minutes. The Minister will reply at -
about 3-45 P.M. So, the speeches will
conclude by that time. You may take
one or two minutes more.

SHRI MOOL CHAND DAGA
(Pali): There are g number of Mem-
bers who want to participate on this.
You will kindly extenq the time by
half-an-hour more.

MR, DEPUTY-SPEAKER: The time

has already been allotted, How can I
alter it?

SHRI MOOL CHAND DAGA: You

can alter it. The other bills are not
important.

MR. DEPUTY-SPEAKER: You
move an amendment

Shri Shiv Kumar Singh.

“During the year 1977-78, Central
Government  sanctioned intensive
Sericultura] Development Schemes
to be implemented as Central sche-
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mes by tHe State Governments dur-
ing the period 1977-78 and 1978-79
in the Stateg of Karnataka, Tamil
Nadu, West Bengal and U.P. 7hese
schemes involving a total outlay of
Rs. 4.4 crores have resulted in addi-
tional production 4.9 lakh kgs. of
raw silk of the wvalue of Rs. 13.5
crores and additional employment
of one lakh persons. These schemes
have been transferred ito the res-
pective State Governmenis with
effect from 1st April, 1979”. ’
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“6(a) The Central Government
may terminate appointment of the
Chairman after giving him notice
for a period of not less than three
months:”
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*SHRI ERA MOHAN (Coimba-
tore): Mr. Deputy Speaker, Sir, on
behalf of D.M.K., I wish to say a few
words on the Centra] Silk Board
Amendment Bill. The parent Act was
passed in 1948 in which there was no
provision stipulating the tenure of
the office of Chairman and als¢ no
procedure had been - enumerated
therein for the removal of Chairman.
All these 34 years the Central Silk
Board had been functioning with this
drawback and the Government had
all along been helpless to {erminate
the servicegs of Chairman who had not
proved his worth, Now this deficien-
cy is being sought to be removed by
this amending Bill. »

*The orighal speech was delivered in Tamil
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1 can“enumerate numerous instan-
ces to substantiate my contention that
the Central Silk Board hag not been
functioning effectively al] these years.
The recent proof is that for the past
three monthg the Board is literally
non-existent. The orders shifting the
Office of the Board from Bombay to
Bangalore had been passed some
three years ago. Since then the emp-
loyees and the officials are on virtual
strike. They do not want to go to
Bamngalore, All the work in the Board
ha: come to a standstill I wonder
how the Government is putting up
with this kind of wayward behaviour
of the staff of the Board, Some three
months more may be given io0 them
for making up their mind. Even after
that if they do not move out of Bom-
bay, then all of them must be trans-
ferred to some other Central Govern-
ment department and new staff must
be posted in the Board and it should
be shifted to Bangalore. Tn a wvast
country like ours, these decisions are
talken in the interest of industry and
those engaged in the industry, We
ghoulg not allow the dangerous por-
tends to gather roots in our ccuntry.

The very fact that now we are im-
porting huge quantities of silk yarn
from China is the proof positive for the
Central Silk Board's callous neglect of
the industry all these 34 yecsrs. When
this could have been developed into a
polential cottage industry, generating
employment in the rural areas where
crores and crores of people are un-
employed, we are in the unfortunate
situation of importing silk yarn. The
price of imported silk yarn is much
lower than that of indigenous yarn.
That means China has taken great
interest in developing this industry and
the Chinese silk yvarn has flooded our
country. In fact this is proving a
death-kne.l for the indigenous silk
industry. The price of indigenous yarn
cannot be brought to the level of im-
ported Chinese yarn because of steep
increase in input costs. Then 1ihere
are many deficiencies in the system of
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distribution of the imported yarn. The
genuine weavers are not getting silk
yarn. In Tamil Nadu more than 10,000
families are dependent on silk yarn.
They are all on the verge of losing
their livelihood for want of adequate
supplies of yarn. The hon. Minister
should bestow his personal attention
in this matter and ensure proper dis-
tribution of silk yarn.

Indian silk used to be a proud pos-
session in foreign countries. We were
the leading exporters of silk. Today we
are gradually killing this industry by
our importing silk yarn, by improper
distribution of the imported yarn, and
by not effective steps to augment silk
yarn production. Even the master-
weavers have become so disillusioned
that they may call it a day. At this
juncture, there is a rumour that the
Government is thinking of constituting
in a Silk Export Promotion Council
When there is no possibility at all for
the export of silk, I wonder why should
there be an Export Promotion Council
On the first day of this Session of Lok
Sabha, there was a starred question
about this and the bhon. Minister re-
plied in detail to all the supple-
mentaries. We will be dning wrong
by setting up this Export Council for
silk. Instead, there is need for a Silk
Development and Financing Council
Adequate funds are not available for
the development of silk industry. The
commercial banks do not extend loans.
Similarly the nationalised Banks do
not extend loans. There should be a
financing institution at the highest level
for this industry alone so that required
financia] assistance is given to the peo-
ple engaged in the industry. I urge
upon the hon. Minister not to take this
suggestion casually. He must look into
this and do the needful. He must
order immediately the examination of
the possibilities, and necessary steps
must be taken in setting up this
body.

Iike Bangalore, many towns in
Tamil Nadu have got salubrious cli-
mate for sericulture. Particularly
Coimbatore is best suited for this
purpose. p
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MR. DEPUTY-SPEAKER: Coimba-
tore is in your parliamentary consti-
tuency.

SHRI ERA MOHAN: Yes, Sir. [ am
very proud of that. When the Office
of the Central Silk Board is set up in
Bangalore, a regional office should be
opened in Coimbatore so that necessary
incentives are given {o those interested
in sericulture. Coimbatore ig just like
Bangalore in climatic conditions.

With these words, I support this
amending Bill on behalf of my party,
the D.M.K. and conclude my speech.
I hope that the hon. Minister will pay
attention to the suggestions I have
made.

SHRI ZAINUL BASHER (Ghazipur):
Mr. Deputy-Speaker, Sir, this Bill has
been brought forward in this House
for a limited purpose. While support-
ing the Bill, I would like to make a
submission to the hon. Minister who
is doing his job very efficiently.

MR. DEPUTY-SPEAKER: You have
got a certificate from him. The be-
ginning itself is silken.

SHRI ZAINUL BASHER: I am giv-

ing him silken compliments. Sir,
whenever we talk about silk, the name
of Karnataka and Bangalore are al-
ways mentioned.

AN HON'BLE
also.. . ..

MEMBER: Mysore

SHRI ZAINUL BASHER: Karnataka
includeg Mysore also. But, Sir, other
places which are cither producing silk
or consuming silk and silk produects
are conveniently being forgotten. The
reality is that Karnataka is not so im-
portant either in the production of silk
or in the consumption of silk. I will
give you figures in so far production
of si:tk and silk  products are con-
cerned:—

Tasar Silk. 709 produced in Bihar and the
balance in Mz harashtra, Ma-
dhya: Pradesh and  Orissa.

Eri Silk' . 80% produced  in Assam
. . and balance in Bihar and
Orissa,

-
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Muga Silk . 100

Mulberry Silk. 50%ir Karnataka and balance
in West Bengal, Andhra Pra-
desh, Jammu & Kashmir, Tamil
Nadu, Uttar  Pradesh and
Madhya Pradesh.

So far as consumption of silk and silk pro-
ducts are concerned, the [figure &re as
follows:

% produced in Assam.

75% of Raw Silk output is con=
sumed by weavers of Banaras,
Bhagalpur and Malda.

Three places are consuming 70 per cent

f silk. Eighty per cent silk hand-
looms are in U.P., Bihar, Assam, West
Bengal, Madhya Pradesh and Orissa.
And you are talking all the time about
Bangalore, Karnataka whenever the
guestion of silk comes up. On the top
of it, the Central Silk Board aiways
provides 70 per cent of its 1esearch,
science, technological and extension
strength to the State of Karnataka.
Seventy per cent of the Central Silk
Board budget is always earmarked. for
Karnataka at the cost of others.

Today, Karnataka sericulturist earns
Rs. 10,000 per year from one acre of
mulberry whereas lakhg and lakhs of
adivasis in Maharashtra, Madhya Pra-
desh, Bihar, Orissa and Assam hardly
earn Rs. 500 per year by rearing Tasar
sitlkworms. We owe more responsibility
towards these underdogs to whom the
20-point programme is uaddressed.

There is a controversy about the
location of the head oflice of the Cen-
tral Silk Board about which my friend
from Tamil Nadu was also talking. The
head office of the Central Silk Bcard
is being transferred from Bombay fto
Bangalore? Why? Karnataka is not
such an important centre.

AN HON. MEMBER: It is because
important M.Ps. are from there.

SHRI ZAINUL BASHIR: An impor-
tant MP from Assam ig alsc there;
Assam produces 100 per cent muga
silk,

The head office should remain in
Bombay.

SHRI GEORGE FERNANDES

_ (Muzaffarpur): But it is not working

because of the controversy.
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SHR1 ZAINUL BASHER: There is a
very strong iobby to shift the office
from Bombay to Karnataka. 1 urge
upon the hon. Minister to lock into
this matter. THeé head office of the
Central Silk Board should be located
at Bombay.

Now, I come to the zonal offices.
There are some zonal offices situaied
at Srinagar, Bombay, Bangaiore,
Madras and Calcutta, but no zonal
office is situated in Madhya Pradesh,
Bihar, UP or in Assam, where more
than 75 per cent silk is being con-
sumed. I urge upon the Minister that
at least a zonal office should be set up
at Varanasi. Varanasi and its adjoin-
ing areas account for more than 50
per cent consumption in the country.
One zona] office should also be situ-
ated at Bhagalpur, because sericuliure
has not been developed in those areas.
In fact, it has not Leen allowed to
develop in the areas, where the con-
sumption of silk is more, because of
certain vesteg interests. Sericulture
should be developed in these areas;
the climate is very suitable. In fact,
everything else is suitable, but the
encouragement is not being given,
training is not being given, and con-
sequently, sericulture is not being
developed at places where the con-
sumption is more.

Now, I come to the problems of
Varanasi.

During the Winter Session, I raised
a matter in this august House under
Rule 377 that more than five lakh silk
handioom weavers are out of jobs. The
looms were closed becsuse of the ab-
normally high prices of silk yarn. The
prices increased by 50 per cent and
the handloom weavers were out of the
job. There was a strike in Banaras.
It was not because silk was not avail-
able, but because the Silk Board or
the other Agency of the Karnataka
Government, which is responsible for
the silk development and the sale of
silk had so managed that some big
people cornered the entire stock of
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silk and they raissd the prices ab-
normally high. Since Banaras uses
silk mostly from Karnataka and the
prices went high to the extent «f 50
per cent, there was the strike.

1 am thankful to the Government.
They have come to the rescue. They
arranged some import from China and
the other countries to meet the situa-
tion. Yet the situation remains the
same. The reason is that the Varanasi
sarees need certain grade of silk, but
that has not been supplied to them.
I have heard that the silk which is
needed here in Varanasi has been sun-
piied to Bhagalpur, wbich needs a
different grade of silk. The U.P.
Handloom Corporation has invested
crores of rupees to buy the imported
silk and the stock of the silk is piling
at Varanasi, since it is not for the
benefit of the weavers there. There-
fore, I urge upon the Hon. Minister to
kindly look into the matter and to
arrange the supply in such a maopner
that the grade needed by the Varanasi
Silk weavers is made agvailable to them.

Sir, I am not against the South. I
like South very nuch. I am rather
devoted to South., But it sp happens
that the Central Silk Board is always
dominated by the people of South,
particularly of Karnataka. And they
do not see the interests of the Nor-
thern States.

PROF. MADHU DANDAVATE (Raja-
pur): Mr. George is from Karnalaka.

SHRI ZAINUL BASHER: Yes, both
the Fernandes are ifrom Karnataka.
But he is moving round the country
and you are stuck there.

Therefore, I urge upon the Hon.
Minister to kindly see to it that when
the Board is constituted, different
parts of the country which produce
silk or consume silk are also represent-
ed on it. And the Hoa. Minister should
at least ensure that the Chairinan on
the Board should be from the silk con-
suming area. I am not offering my-
self, but anybody from the siik con-
suming area. must be appointed Chair-
man on the Board.



825  Central Silk Board

SHRI T. R. SHAMANNA (Banga-
lore South): Sir, 1 came from Kar-
nataka which supplies the bulk of raw
silk. Furthermore, I represent a con-
stituency which is the nerve centre for
silk trade.

Sir, I cannot unders:iand why my
Hon. friends have started this contro-
versy. From time immemorial Kar-
nataka has been producing almost all
the raw silk required by the whole of
the country. Of late, Tamil Nadu has
taken steps to see that it also has good
production of raw silk production. But
I am not so narrow-minded as some
of my {riends are. I would say that
‘the Silk Board should be situated in
a State which has the highest silk pro-
duction and the highest quantum of
‘trade. Tamil Nadu is also near Kar-
nataka States, and I would request my
Hon. friénd from Tamil Nadu, let us
not quarrel so that it ig sent to
Kashmir.

Sir, Bangalore is a place where its
main industry is situated and it is the
biggest market in the world. Further
more, there are a large number silk
weavers working in Bangalore. There-
fore, I humbly appeal to the Govern-
ment and my. hon. {riends to see that
it should -be located in Karnatska for
the present. And when the silk in-
dustry spreads and other States vome
forward to produce mwre of silk, then
‘they can ask for it. But let them not
do anything in a hurry, because indus-
iry is already suffering. And I don't
want this industry to further suffer by
premature transfer from Bangalore to
some other place. Bombay is neither
a silk producing area, nor has it got
silk industry. So, I don’t understand
why there is such a cry to take the
Silk Board away to Bombay.

MR. DEPUTY-SPEAKER: 1t is this
part of the speech, the Minister will
‘find very difficult to reply. He is sup-
porting Bombay and you are support-
‘ing Bangalore.

‘SHRI T. R. SHAMANNA: Sir, this
Act should have heen amended long
ago.
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The Silk Board has not helped much
to the silk trade and the silk industry.
Nor has it done anything for its deve-
lopment or for its research work. Last
year the silk production was affected
because of the destrucfion of the silk
crop by fhe Hoozi fly. Therefore, the
silk industry had %o suffer a lot and
the silk prices were fantastically high
at that time. The Silk Board had not
come up with any remedy to overcome
or avoid the havoc caused by the Hoozi
flies. Therefore, ] charge the Silk .
Board for having beea completely un-
helptul ag far as the development of
the silk indusiry is concerned. The
job of the Silk Board is to see that
research is made so that we may be
able to have quality silk at a lesser
cost.

The Silk Board as it has been con-
stituted now, is to be scrapped. I
recommend that the DBoard must be
constituted on the pattern of the Coffee
Board where the inlerests of all the
people connected with the silk industry
are taken on it. The Silk Board should
also see that the industry as a whole
develops properly and that these en-
gaged in this indusiry benefit eccono-
mically. I am dare say that siik indus-
try can give employment to lakhs of
people. In the same way it can help
a great deal in earning a lot of foreign
exchange through foreign trade also.
Therefore, the Silk Board has to be
rejuvenated on proper lines, to see that
the silk industry develops on right
lines. The silk indusiry can solve the
unemployment problem to a great ex-
tent. Furthermore, it will feich foreign
exchange if we export silk.

The silk industry is a very important
industry. Once 1 was the Chairman
of the Central Beggar Relief Com-
mitiee. In order to see that the beggers
were given some employment, we en-
gaged some beggar boys and engagcd
them on silk twisting. We were pay-
ing them Rs. 2 per day. After receiving
training, these boys were taken by the
silk twisting factories where they were
paid Rs. 12 to Rs. 14 a day.
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There is amplé scope in the country
for the silk industry to develop. Werld
Bank has given a large sum for silk
development. It may be expended on
the silk industry.

It is unfortGnate that the Silk Board
and the Karnataka Government have
not taken proper steps. They have
made a mess of the whole thing. Silk
which was selling at Rs. 250 a Kg.
went up to Rs. 720 per Kg. not cnly
ir Karnataka, but olso in Tamil Nadu.
The weavers were put to great hard-
ships—in Kancheepuram in Tamil
Nadu, Dharmavaram in  Andhra,
Banaras in U.P. and in Kashmir, The
weavers suffered very much on account
.of the high cost «-of raw silk. The
weavers' plight was miserable.

1 have raised this matter in Parlia-
ment under rule 377, interpollations
and Calling Attenfion. But nothing
has been done.

There is now a crash in the market,
in respect of silk. The State Govern-
ment of Karnataka, instead of taking
measures to allevite the sufferings of
weavers, have formed a Silk Exchange
which consists of vesteq interests. So,
they went on raising silk price, and
they have now stored about Rs. one
crore worth of raw silk. Four months
back, the price was ranging between
Rs. 600 and Rs. 720. Now it has come
down to Rs. 350. This has hit the silk
weavers of different States. I am quite
sure that because of this fall in prices,
many people in the silk industry, parti-
cularly weavers, will be put to great
hardship.

In the interests of growers, consu-

mers and weavers, the silk industry
should be rationalized to such an ex-
tent that the industry will be able to
provide not only employment, but also
help in the economic development of
the country.

My friend Mr. Oscar Fernandes was
just saying in Kannada, that the silk
industry must be re-organized, so that
it might develop well. As a consumer
I have to tell you this: the silk saree
is a must, so far ag South Indian ladies
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are concerned—whether they belong to-
the middle class, or upper class. I have
five daughters. For the first daughter’'s
marriage, I spent Rs. 2,000 on silk
sarees. For the last daughter of mine
whose marriage I have celebrated re-
cently, I had to spend Rs. 10,600 on
silk sarees. But the quality and weight
of the sarees costing Rs. 10,000 now
are far inferior when compared to the
earlier low-priced sarees.

The silk industry has become a
gamble in the hands of vested interests.
Unfortunately, instead of helping the
grower or the consumer, the Govern-
ment is helping Lhe middiemen, who
are making huge profits, at the cost
of the other two classes. Lakhs of
rupees are amassed by middle men.
Unless the middle men are removed
and we arrange for cooperatives or
some other suitable organization, silk
industry cannot be developed well

In the meantime, Karnataka Gov-
ernment has started what-is-called the
Siik Exchange. Instead of helping, the
silk weavers, the Silkx Exhange has
begun to compete in the bazar. Further-
more, there is the vested interest of
moneyed people. They have managed
things in such & way i.e. to see that
only they are bencfited, and not the
grower, consumer or the weavers.
These middle men make huge profits.
They have virtually begun to gamble
with the silk industry-—and the Gov-
ernment must be careful about it and
see that the silk industry develop on
modern lines so that the interest of
the growers, the interest of the weavers,
the interest of the reelers and lastly
the interest of the consumers is safe-
guarded. They should also see that
the middle man somehow or other is
removed. Then they should also see
that the silk industry is not given im
the hands of the-politicians. When Mr..
Devraj Urs was removed from = the
Ministry, he become the Chairman of
the Silk Board. Jle had no time to
devote for the development of the silk
industry. After him, arother person
from the Ruling Party became the
Chairman of the Silk Board. After-
wards, when the Janata Farty came
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to power, they brought :heir own man
and. he become the Chairman of the
Silk Board, who is tne present Chair-
man. I am gquite sure, if the Silk
Board is manned by politicians, it will
not do any good to the silk industry
and to the people also. Tierefore, I
appeal {o the Government that the silk
industry must never be given in the
hands of the politicians for serving the
national nterest. For Heaven's sake,
do not bring any politicians in the Silk
Board and pelitics in the silk industry.

I appeal to the Government that, for
the gooq #eveldpment of the silk in-
dustry, a Karnataka man who knows
the silk trade very weli, silk business
very well, should uve appointed Chair-
man of the Silk Board. [ again appeal
to ¥he Government not to bring any
politician on the Silk Board. Our ex-
perience shows that wnerever these
politicians are on the oBards, they
have used their position for their per-
sonal ends, for thei¥ own benefit and
not for the déVelopment of the industry
and the good of the people. Therefore,
whatever may be the plea of the other
hon. members about the silk industiry,
I strongly appeal to the Government
not to bring any politician in the silk
industry.

There is a lot of scope for develop-
ment of the silk industry. In Tamil-
nadu, they have staried the produc-
tion of raw-silk, Likewise, it should
be developed in Andhra Pradesh. in
Bihar, in Assam and in many other
places in the country where the con-
ditions are favourable for the growth
of the mulberry.

The World ‘Bank has given a large
fund to the Government. I appeal to
the Government to see that the silk
industry should be -developed on
modern and scientific lines so that it
considered as a national industry hav-
ing national outlook. I once again

appeal to the hon. Minister and the:

Central Government to see that there
is no parfy politics, as far as the silk
industry is concerned. It should be
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developed in a scientific way so that
we may get the maximise advantage
ocut of it.

MR. DEPUTY-SPEAKER: Shri Oscar
Fernandes.

SHRI OSCAR FERNANDES: I seek
your permission 1o speak in Karnnada.

MR. DEPUTY-SPEAKER: Yes,

*SHRI OSCAR FERNANDES
(Udipi): Mr, Speaker, 1 come from
Karnataka, the birth place of the silk
industry. Mysore, the premier city
of the State, is synonmous with silk.
Recen.ly tnere had been a problem
because of the danger of the flies
which infested mulberry plants.

It is not a matter of happiness that
we had to import silk from China for
mee.ing our requirements.

I am grateful to the Government
for having shifted the headquarters
of the Silk Board from Bombay to
Bangalore the place where the silk
industry has been developing fast, The
move will help research for the deve-
lopment of the industry and also the
silk growers and users of silk yarn.

The Karnataka Government hag re-
ceived a loan/assistance of Rs, 80
croreg from the World Bank for the
development of the silk industry and
the State Government are doing their
best to modernise the industry. The
development of the indusiry will go
a long way towards solving the pro-
blem of unemployment in our coun=

try.

My hon. friend Shri Zain-ul-Basheer
mentioned the fact that the Karnaiaka
Silk growers earned about Rs. 10,000
on one acre of cultivation whereas the
growers in Maharashtra got about
Rs., 500. I would like to say that if
the Maharashtra and Assam growers
also worked on scientific lines ag the

*The original speech wag delivered in Kannada.
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Karnataka growers they could in-
crease their income {0 the leve]l of
Karnataka silk growers. If scientific
cultivation is undertaken we should
be in a position to export silk instead
of importing it. If the Centiraj Gov-
ernment helped this industry to deve-
lop properly and also ensured re-
munerative priceg for the growers, the
industry would benefit ag would the
common man and the country.

The workerg of the Central Board
are facing certain problems because
of the lack of any specific recruit-
ment and service rules the field
workers are treated as casual lab-
ourers. Government should look into
the matter so that the workers can
give their best. Another problem
which the Board ig likely to face in
spiie of the #hifting of its head-
quarters to Bangalore ig the shortage
of field staff which is particularly,
acute in my constituency, South
Canara. A similar shortage of field
staff ig in evidence in the States of
Assam, Madhya Pradesh, Tamilnadu
and others. It must be removed for
the better functioning of the Board.

If the money sperit on the import
of silk could be diverted to research
we should be able to increase the pro-
duction in our country to an extent
~ which would deliver us from the
necessity to import. The fly which
infest mulberry leaves should be
dealt with first of all. A stable market
mechanism should be established so
that the fluctuations in the price of
silk are minimised. We must also
ensure the payment of remunerative
priceg to the growers ags we do in
the case of other agricultura] com-
modities like cotton. If that is not
done, the growerg may switeh over to
other commodities.

I think that it 'is best to leave the
selection of Chairman of the Central
Silk Boarg to the Govermment. We
should trust the Centra] Government
to choose a suitable person for the
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post, The State to which the Chair-
man belongs should not cause any
worry; what is important is whether
he is a fit person to hold the post,
having the background and expertise
needed for the job.
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Thig is the decision of the Board:

“The Member suggested that the
present Central Silk Board Act
should be amended to give more
powers to play a greater role in the
quickening of the pace of develop-
ment and certain other things?”

T fafeez & oo z3< &= @t
T oA g e TEWA H O

FTAAT | HIT 1049 & USE & GRS
HE M@ § | FAEA & qC 7
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“The Central Government may
terminate the appointment of the
Chairman after giving notice for a

period of not less than three
months.” \

T BACHT a4 gFAT g ! Hig oY
a7 gEaT g

The Chairman ig to be appointed by
the Centra] Government, The Board
shall constitute of the following Mem-
bers. The Chairman iy to be appoint-
ed by the Centra] Government.
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“The Ceniral Government may
termina.e tht appointment of the
Chairman after giving notice for a
period of not less than  three
months ”
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It may terminate the services of a
Chairman, after giving a notice for a
period of not uless than three

months. It meang 90 days. Chairman
hag got wide powers.
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“Subject to the proviso of the Act,
the term of office of the Member
shall be such perlod as not exceed-
ing three years.’

Further it hag been stated,
be prescribed”,
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“Except ag provided in sub-rule
(2) of Rule 8, every Member of the
Board shall hold office for a period
of three years from the date of his
appointmen’, nomination or election

as a Member = of the board, under
section 4(3) of the Act.”

3 o &1 foae | fex Tae ® @l
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T 9] &7 AW @& fag?

Subject to the proviso of the Act, the
term of office of (he Member shall be
such period as not exceeding 3 years.
It is already provided in the rules.
The rules are in force.
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Not exceeding three years, as may be
prescribed, Already, it hag begn pres-
cribed under certain rules, Rules have
already been framed and they have
been published. They are statutory
rules.

“It shall come into force on such
date ag the Central Government
may notify in the official gazette.”

1 femew= @7 TEq g7 9= aTe-
TIT 4 TFZ G186 7§ 1948 ®.
(zrruwr)

They have already framed the rules.

They say, “as prescribed”, They have
already prescribed. It has already
come into force. \

wraa‘raﬁm’aﬁmn & :rg a-rer
ﬁ?ﬁhmmﬁmﬁﬁﬁ



347 Central Silk Board

[eft wremmg vl
g, ITH- I TH THX & TAHT FI

T, WidT I 20, 25 AT & I€ § .

AHNSHE G 91 & | T OM6 °
ET T T & aewwa = 0 =

MARCH 18, 1982

(Amdt.) Bill - 348

g, f&g &7 @@ s@, &7 -

g H W, Tg I TWE AW E |
Teiv a8 W81 et fe Taw =

FY 0T INTE  5H TYW  HER
suiv g fowd 35 o @i W &%
® g, T8 FHIaH IT  [UiIAE
TR 7 F § #fad g9 10 99
B AT BT A F g | Fa4 g%
dAT X Ig SET AA @T g, GEl
dartww 2w § Pog were Pawmg Femm
- I, W fam @ w1 feww gmW
7t femr @ | W Tewl & Paaw
auT Tfa &1 3¢ &g fuwar 98T 8 |
g @ Fa9 T¥ @ H Pawr @ 0w
ST %8 &, ¥ H, YE@ W®
faet &7 g a1 € @ 99 =W
I #gH F Aifew § S IGHT gel
ol

SRR, LT, TET AL AIM—
YT A g | WgT a9 ¥gaq h SIET
& waT g, g & famm @ qfwai
WHE, A TI0 W g EiX
T & T A W HT USRI
T g IR VT §RIT EF SR
7 ghrefs &, sw-vyw safagl &7
afyw & afwm gfaymg €,  IEUW
1 FIT FT AT FT THC F1 Fhuw
g afvys ghaue o &<, @ T
Ta & faU IgT IS T

TH ¥ TIW F INET 30 T
fwaiar wfa-ad g7, fow® 50 *4e
T EI WY FAr & 1 NI W
I T FWET 9, A 100 FHAS
TU8 # JNET &1 qOIEAT gr Sy



349 Central Silk Board PHALGUNA 27, 1903 (SAKA)

Ty & wfwax afe @7 ST &
e #fyw ¥ Fiye fewge Paar &
FHAT F 1 TSN F AW I HA-
YW &< § , W f& sux 3w & o=
AN BF g, [ A W FHgiar
-W!mmfl

T @l § & Sgl W TEw

mm#wmw
% g1 a1 Py oy wg, «tew I9aT
foft Fgey s X w@AT  =Rw |

|
F
%
EE
3
14
4

(Amdt.) Bill 350

I Haq FqH g1 Al &1 IAfAq
an oW & fau mfesr X § | g9H
gias| &1 TEEH  Fnfeamar  ghom
T Srat 7 Paom &% are @l @

W AR & Y H WAl g9 FEIE
9 W eTad & fou wwy fagr

SHRI SONTOSH MOHAN DEV
(Silchar): Mr. Chairman, Sir, I do
not wan: to get into any controversy
over the Amendment When Govern-
ment hag brought it, they will get it
passed. So, I would like basically to
concentrate on cer.ain problemg of
Assam.

As many Members have said, Assam
produces the rare quality, moga,
which is the monopoly of the Assam
cultivators, they export almost 80 per
cent of it outside the country. The
growers are in abundance not only
in Assam but also in Meghalayza from
which the Deputy Minister of Com-
merce comes as well ag Manipur. But
roost unfortunately the Silk Board
which has been formed to encourage
and develop this particular industry
which is basically a labour-oriented
cottage industry, is not functioning
well in our part of the country It
does not ma.ter whether the head-
quarters are in Bombay or Patna or
Calcutta, but if the Ministry keeps an
eye and places an efficient person at
the right place, then it can function
well and develop the industry,
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‘In one of the Consulbative Com-
mitfee meetingg I drew the at.ention
of the ‘hon. Minister, and I would
again draw his atten ion now, to the
question of finance. This ig a cottage
industry and  banks should give
finance to the growers, but unfortu-
nately though there are so many co-
operativeg in this particular trade in
Assam, they do not ge! any help from
the nationalised banks. I should be
looked into, On certain occasiong I
have writ en to the Commerce Minis-
try giving the names of the banks, but
even then no tanglible result has
come. These growers are invasting
either their own money which js
very small in quanti y or they are
getting finance from private persons
at high interest. In order to help the
growers, there should be an effective
Purchase Board sp tha: the growers
can get back the money which they
invest for growing this.

I had been to China about seven
monthg back and saw their silk indus-
try.. They have introduced many
types of designs to compete in the
world market in moga and other silk
products, The Silk Board should
come forward to give market intelli-
gence about the different designs
which are coming up in the world
market in the silk indus.ry, in the
moga industry, and to develop these
designs in the field in our country
by employing experis in the Silk
Board, so that they can go and know
the marketing intelligence and techni-
cal know-how.

Another thing I would say is that
in the Silk Board, ag many Members
have said, there is no representative
of the interests of the growers. I do
no: know whether it is possible to do

that, Whep trade fairg are being held .

in various parts of the country ag well
as abroad, the growers who . have
proved their efficiency of their pro-
ductg should be encouraged to go and
participa e in that. Unfortunately,
the officers go and come back by col-
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lecting their products, They e-xhil?it
their products there. It ig not fair.
The growers should go there and they
should be encouraged to go there _te
find out how their products are dis-
played there and it ig only by that
they will be able to learn many things.

With these words, I request the hon.
Minister to note down the suggestions
of mine, He should a'so implement
them and they should remain in cold-
storage ag is the case in the past.
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“The Board has members repre-
senting various interests associated
with the silk industry.”
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): Mr Chairman, Sir,
I am thankful to the hon. Members
for having supported the Bill and also
for having shown great interest in the
development of silk industry in the
country. I |

Sir, although the amendmen. con-
fineg to a limited issue of laying down
a procedure for the removal of a
Chairman yet in the course of the
debate the hon. Members have prati-
cally covered ail the aspects ; ertaining
to silk industry. I do not propose to
deal with all those aspects which have
been raised by the hon. Members es-
pecially in view of the fact that very
soon the House will have another opp-
ortunity of discussing it when the De-
mands for grants pertaining tn  the
Ministry of Commerce will be talken up
for discussion in this House. How=ver,
since some hon. Members have raised
certain important issues, I wiil try to
touch upon a few things. Many hon,
Members have said that the produc-
tion of silk hag not come up in the
country and it has not progressed so
far. I may point out that thig parti-
cular statement may no. be complete-
ly correct. In fact, the production of
silk in this country hag gone up from
900 m. tonnes in 1951 to 5041 m_tonnes
in 1981. In ‘he field of exportg also
whereag in 1951 our export, wag to
the tune of Rs. 53 lakhs, i 1980-81
it has gone up to Rs. 53 crores, We
hopefully expect that our export
figure of 1981-82 wil] be to the tune
of Rs. 65 crores.

Then, I must also inform the House
that the investment that we have made
for the development of sericulture in-
dustry has gone Up c8hsiderably, from
the First Five Year Plan to the Sixth
Five Year Plan. During the First
Five Year Plan our allocation was
Rs 45.97 lakhg and, ag the hon, Mem-
bers are aware for the Sixth Five
Year Plan our allocation is Rs. 167.37
crores. Out of this the allocation
under the State Plan is Rs. 13637
crores and under the Central project
the allocation ig Rs. 31 crores. I am
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giving this figure so that the hon.
Members may bear in mind that the
development of sericulture industry or
the Silk Industry ig the primary res-
ponsibility of the Stategs and our
function in this industry is to see that
the Central Government helps the
State Governments gnd promote and
give all sorts of guidance and assist-
ance to the State Governments, I can
assure the House that as far ag our
Ministry ig concerned, we sha]]l not
be found lacking in our effort to
develop this industry.

Now, I will touch upon a few points
which have been raised by the hon.
Members. Many hon, Members have
raised the question ag to why this
particular amendment to the Act has
been brought forward now, Mr. Daga
hag also raised this question that since
the Board wag constituted in 1949
under the Act of 1948, which was the
necessity of bringing forward this
Amendment at this time and not
earlier. Sir, the fact is that when this
Silk Board was constituted, it was
chaired by the Minister in-charge of
the Commerce Ministry and the first
Chairman was Dr. Shayama Prasad
Mukherjee and at one s'age we had
Pandit Jawaharlal Nehru as the Chair-
man of the Central Silk Board. After
that, thig Silk Board was chaired by
the Textile Commissioner who ig an
official within the Ministry., I was
only in 1968 that this practice was
discontinued and a non-official Chair-
man wag appointed and eveén now we
are having a non-official Chairman.
Therefore, the question of removing
the Chairmap at tha: time did not
arise.

Then, Sir, Mr. Dagg has raised a
particular point of not prescribing the
qualifications for the Chairman In
thig connection, I would like to clarify
as ‘o why there is no prescription of
qualificationg for the Chairmanship.
One thing I want to make clear here
is that this is a post which iz nor-
mally a part-time job and the Chair-
man ig no! recruited by the UPSC
Therefore, the
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question of prescribing the qualifica-
tions does not arise and when the
Chairman is appointed by the Gov-
ernment it is always borne in mind
that the person who would be the
Chairman of thig Board has to be a
public man of known eminence and
reputation and he has to be a person
who should be having a background
in silk and sericulture industry. . I am
mentioning this point because one hon
Member has said that when the Chair-
man ig appointed the Government
should see to it that he has got good
knowledge in sericulture, interest in
sericulture, etc. I think Mr. T. R,
Shamanna made this point

16.54 hrs.

[SHRI SOMNATH CHATTERJEE—

in the Chdi'r]

I do agree with the hon. Member
and Goverriment will always bear this
in mind whenever it appoints a Chair-
man.

Then there are some Members who
have raised the question about the re-
presentation of the labour member
and a weaver in the Central Silk
Board.

May I draw the attention of the
hon. Members to Section 4, sub-section
(}) of the Central Silk Board Act,
which provides that eight persons
shall be nominated by the Central
Government, of whom one shall repre-
sent the spun silk industry, one the
silk throwing and twisting industry,
one the silk weaving industry, one
.labour and two of them shall be ex-
perts in sericulture. Therefore, the
Act already provides for representa-
tion of the weavers as alsg for the
labour. One thing should be borne in
mind - that sericulture and the silk
industry is a cottage industry, it is a
rural industry. Therefore, it is tne vill-
age people, the rural people who are
themselves engaged in this industry
and, therefore, the question of having
more labour representation or worl-
kers representation in this Boarg does
not arise. It already exists,
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The hon. Member, Shri Zainul
Basher, gave some production figures
of silk in different States and said
that Karnataka is not a State which
produces the maximum quantity of
silk. Now, there are four varieties of
commercially known silk, they are
categorised mainly into two cate-
gorjes, mulberry and non-mulberry.
Shastriji has pointed this out. We pro-
duce the maximum quantity of mul-
berry silk. As far as the non-mulberry
silk is concerned Shri Zainul Basher’s
contention may be correct. Out of the
tota] production of 5041 metric tonnes
of silkl during 1980-81, the production
of mulberry silk was 4593 metrie
tonnes, and that of non-mulberry silk
448 metric tonnes only. And out of
4593 metric tonnes of mulberry silk,
Karnataka produces 2800 metric
tonnes. The argument of the hon.
Member was that since XKarnataka
does not produce much of silk, it is
not necessary to shift the headquarters
of the Central Silk Board to Banga-
lJore. Many hon Members have said
that the Government is going to shift
the headquarters from Bombay to
Bangalore. It is not a fact that the
Government is going to shift the
headquarters from Bombay to Banga-
lore, but the fact is that it has already
beep shifted.

Further, some hon, Members have
alleged that during the last three
months, Silk Board has not been
working and nobody has gome to
Bangalore. Thig is not a fact. The
Silk Board has beep functioning, but
there are some employees who are
still in Bombay; they have expressed
their difficulties to move and we are
trying to sort out this problem.

Shastriji and some other hon.
Members have mentioned about the
problems that the weavers have at
Varanasi. We are aware of that. The
particular type of yarn that is re-
quired at Varanasi is not available at
the moment but as the House is
aware, we are importing 250 metric
tonnes of silk from China. Some
quantity has already arrived, but this
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particular yarn has not arrived We
hope that by the end of April or early
May, this particular consignment will
arrive. As ang when it arrives, we
shall distribute this yarn to the Vara-
nasi weavers, and we hope that their
problems can be taken care of to a
certain extent, =

-

Hon. Members. Prof. Pal, Shri
Sontosh Mohap Dev and a few other
hon. Members mentioned about Assam

and north-east region and also added
that I come from that region. I would
like to assure the hon Members that
the Government of India particularly
the Prime Minister herself is paying
specia] attention to the development
of the north-east region.

17 hrs,

Ag far as the Commerce Ministry
is concerned, I can assure
the Hon. Members that in the matter
of silk, handlooms or handicraft or
plantations we shall do our best for
their development in the North-Eas-
tern region so that they do not lag
behind. In fact, last year, 1981-82, we
have taken a number of steps in res-
pect of the silk industry. I think it is
a long thing. T don’t think I will have
much time to read out to show what
has been done. I think I will inform
Shri Dev privately. I will submit to
him all the information he wants. T
don’t want to take time of the House.
Otherwise I can read it out There is
no problem.

As far as this particular amendment
is concerned ag I have said at the
very beginning when, I was moving
the Bill for . consideration, it is a
small amendment, a minor amend-
ment to correct the lacuna in the
existing Act, as it does no prescribe
a procedure in the situation when we
have to remove the Chairman. Tt
simply gives the procedure. Therefore,
1 would reqguest all the hon. Mem-~
bers, in view of the suppor{ that
they have extended, to withdraw
their amendments anq pass this
Amendnient.
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MR DEPUTY-SPEAKER:. The
question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31st March, 1982.”
(5)

The motion was negatived.

MR, DEPUTY-SPEAKER: I shall
now put the Motion for cons1derat10n
to the vote of the Houseé.

The question is.

" “That the Bil] further to amend
the Central Silk Board Act, 1948 be
taken into consideration,”

The Motion was adopted.

MR. DEPUTY-SPEAKER: Now, the
House will take up Clause-by-clause
consideration of the Bill.

Clause 2— (Amendment of sediion 4)
MR DEPUTY-SPEAKER: We take

up Clause 2. There are some amend-
ments.

SHRI T. R, SHAMANNA
lore South):

Page 1,—

(Banga-
Sir, I beg to Tove:

after line 16, insert—

“Provided that the Chairman is
given reasons for his removal”
(3)

Page 2, —
after line 5 insert—
“Provided that the same Chair-
man may be appointed for z se-

cond term if his work as Chair-
man is satisfactory.” (4)

SHRI SUDHIR KUMAR GIRI
(Contai): I beg to move:
Page 1, line 16—

after “months” insert—

and“ the opportunity to defend
himself against the charges on
the basis of which such termina-
tion is made;” (8)
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SHRI RAMAVATAR SHASTRI: 1
beg to move.

Page 11_

after line 12, insert—

“(5A) No persopn shal] be cho-
sen second time as a Member of
the Board”.

“(5B) One member shall be
elected by the members of the
labour unions in the silk indus-
try”. (10)

Page 1. line 15—
after “him” insert—
‘“‘reasons and” (11)

Page 1, line 16,—

for “three” substitute “two” (12)
Page 1,—

after line 16  insert—

“Provided that the reason for
the removal of the Chairman
shall be intimated to him in writ-
ing and shall not be other than a
technical or professiona] one.”
(13)

Page 2, line 2,—

for “three’” substitigie “two[ (14)
Page 2,—

after line 5, insert—

“Provided that the Chairman
may be appointed for a second
term if his work as Chairmap is
foung to be satisfactory and
deemed necessary for the deve-
lopment of the activities of the
Board but no person shal] be
appointed as Chairman for more
than two terms.” (15)
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SHRI SUDHIR GIRI: There is a
confilct between the individual and
the State, ever since the inception of
the State itself When 5 very serious
conflict goes on, the State must pre-
serve the independence of the indi-
vidual. If the freedom of the indivi-
dual cannot be preserved he cannot
perform his duly properly.

How can this independence be
secured? For those who are in ser-
vice some service conditions must be
prescribed, according to which they
can perform their duty with dignity
and independence. I have brought
this amendment with the idea that
the independence of the Chairman
must not be taken a way by the Gov-
ernment, in order top fulfil their own
vested interests

Nowadays, we fing that political
patronage is being bestowed on ihose
whom Government blesses. And some
occassions may arise when the Gov-

= ernment may remove g Chairman. and

appoint another, new <Chairman in
order to bestow some politica] patro-
nage on somebody.

I do no support the view that the
Chairman should remain there, at the
cost of efficiency; i.e. if there is an
inefficient Chairman he must be kept



363 Central Silk Board

[Shri Sudhir Giri]

there, I don’t support him, But I
think no one should be appointed to
that post in order to give some poli:
tical patronage., Natural justice de-
mands that whenever gz Chairman is
being removed, he should be charged;
and he should alsp be given the
chance to defeng himself against the
charges.

In the_amending Bill there is no
such provision, that the officer or the
Chairman whom Government is going
to remove, will be given any chance
to defend himself. So, I have brought
this amendment so that whenever
the Chairman is removed, or notice
of termination of his services is serv-
ed on him, he will be given a chance
to reply.

SHRI P. A. SANGMA: Ag far as
Mr. Ramavatar Shastri’s point is con-
cerned, I have already answereq it.
I have nothing more to say, because
the Act jtself provides that there will
be representation of labour. Therefore,
I have drawn your atfention to the
relevant provisions of the Act. Mr.
Giri hag spoken about natura] justice
and said that he should be given an
opportunity. The mere fact that we are
giving him three months shows that
we are not arbitrary. On this side
the members have said, why are you
giving him three months’ notice; it
should have been only one month;
and we have mejected that amend-
ment—and we are saying that we do
not want to be arbitrary and there-
fore, we are giving him three months’
time; three monthg notice is there.
Therefore, the question of taking
arbitrary action does not arise; and
this is the stang taken by the Gov-
ernment. '

MR DEPUTY-SPEAKER:. Now I
shall put all the amendments moved
by the hon. members to the vote of
the House.

Amendments Nog 3, 4, 8, 10, 11, 12, 14
and 15 were put and megatived,
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MR, DEPUTY-SPEAKER:.  The

question is:

“That clause 2 stand part of the
Bill.”

The motion was adopted
Clause 2 was added to the Bill.
MR. DEPUTY-SPEAKER: Clause 3.

There is no amendment. The guestion

1S:

“That Clause 3 stand part of the
Bill.”

The motion was adopted.
Clause 3 was added to the Bill.

Clause 1—(Shoyt title and commence-
ment)

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHINT SHIVRAJ V. PATIL:: 1 beg
to mov:

Page 1, line 4,—
for ¢1981” substitute “1982" (2)

MR, DEPUTY-SPEAKER.
question is:

The

Page 1, line 4,—

for “1981” substitute “1982" (2)
The mogion was adopted.

MR. DEPUTY-SPEAKER:
question is:

The

“That Clause 1 as amended, stand
part of the Bill.”

The motion wad adopted.

Clause 1, as amended, was added to

the Bill. -
Enacting Formule

SHRI SHIVRAJ V_PATIL: 1 beg
10 move:

“For “Thirty-second”
“Thirty-third” (1)

substitute—
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MR. DEPUTY-SPEAKER; The
question is:

“For “Thirty-second” substitute—
“Thirty-third” (1)

The mation was adopted.

MR. DEPUTY-SPEAKER: The
question is:

“That the Enacting Formula, as
amended, stand part of the Bill.”

The motion was adopted.

Enacting Formula. qs amended, was
added to the Bill.

The Title was added to the Bill,

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): I beg to move:

“That the Bill as amended, be
passed.”

MR. DEPUTY-SPEAKER: The
question is: B

“That the Bill as amended, be
passed.” -

The motion was adopted.

17.14 brs.

MOTION RE CONTEMPT OF THE
HOUSE

MR. DEPUTY-SPEAKER: As the
House is aware at about 12.35 hours
today, six visitors calling themselves
Keshar Sharma, Bhagat Ram Gupta,
Anil, Shyam Lal Garg, Mahabir
Singh and Ravinder Pal Singh shout-
ed slogans from the Visiters’ Gallery
ang tried to throw some leaflets on
the Floor of the House. The Watch
and Ward Officer took them into cus-
today immediately and interrogated
them The visitors have made state-
ments but have not expressed any
regret for their action.
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I bring this to the notice of the
House for such action as it may deem
fit.

AN. HON, MEMBER:. One year.
(Interruptions)

ANOTHER HON. MEMBER: Qne
month. (Iuterrupgions)

MR, DEPUTY-SPEAKER:
please.

Please

Mr. P. Venkatasubbaiah.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): I beg to move:

“This House resolves that the
persong calling themselves Keshar
Sharma, son of Shri 'Tep Ram
Sharma, Bhagat Ram Gupta, son of
Shri Ram Kumar Gupta, Anil, son
of Shri P. C. Mittal, Shyam Lal
Garg, son of Shri Hazari Lal Maha-
bir Singh, son of Shri Chandagi
Ram and Ravinder Pal Singh, son
of Shri P. P. Singh, who sho.ited
slogans at about 12.23 hours today
from tne Visitors” Gallery and
attempted to throyw some leaflets
from there on the floor of the House
and whom the Wateh and Ward
Officer took into custody imme-
diately, have committed a grave
offence and are guilty of the con-
tempt of this House,

This House further resolves that
the said Weshar Sharma, Bhagat
Ram Gupta, Anil, Shyam I.al Garg,
Mahabir Singh and Ravinder Pal
Singh be sentenced to simple im-
prisonment till 6 P.M. on Wednes-
day, the 24th March, 1982, for ihe
aforesaid contempt of the house
and sent tc Central Jail, Tihar, New
Delhi.

(Interruptions)

SOME HON. MEMBERS:
no. (Interruptions)

No, no,

SHRI JAGDISH TYTLER (Dele
Sadar). Mr, Deputy-Speaker, Sir



